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U Dateds 15,7.1993

Hon'ble Mry A K Sinha, J M

Heard the learnmed counsel for the parties,
The jearned counsel for the respendents submits thot
since the date of receiving the aspplications apoearing
. in the Givil Services(Preliminary) Imamination 1993 has
i : been extended upts 2.3.1993 and the applications of the
; - epplicenis wers received before that date and consequently
et ~ the applications have alrésdy been momd by the UPSC
o LR A . in that view of the .a!m. it has bem submitted

' /( | | that these applic:tions have now become infruetuous.
Gl L These faots are aleo admitted by the learmed counsel
g for the applicamt,
/ (s } R Gonsequerntly, cmﬂm the whlulon and in _
| /’f vidw of the facts that the spplications of the apolicants
6 s fi.. . heve since boon accepied by the UPSG as & result of the
R ),  extension of the date for receiving the spplications

for appaaring in the Civil Brviges{ freliminary)

| Bxaminatlon, 1993 these apslications have now become

f infructuous and the result, thereford, 1: tbat they are
; dismdased as infructususe :
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